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KARNATAKA LOKAYUKTA

NO:UPLOK-2/DE/171/2018/ARE-9 M.S.Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru - 560 001.
Date:27.3.2023

: : ENQUIRY REPORT : :

:: Present ::

(S.GOPALAPPA)
i/c Additional Registrar of Enquiries -9
Karnataka Lokayukta,
Bengaluru

Sub: -~ Departmental  Inquiry  against (1)
Sri.B.Govindaraju, Bill Collector,
Bedareddyhalli Grama Panchayath,
Chitradurga District  and 2)
Sri.C.V.Srinivas, the then Panchayath
development officer, Bedareddyhalli Grama
Panchayath, Chitradurga District (presently
retied Executive Officer Siraguppa) (This
institution has challenged the KSAT order
passed in Application No. 7752/2018) - reg.

Ref: 1. G.O.No. GraAPa 04 VSeB 2018 dated:
1.2.2018.
2.Nomination Order No: UPLOK-
2/DE/171/2018 Bangalore dated: 26.3.2018
of Hon’ble Upalokayukta-2

****@****

This Departmental Inquiry 1is initiated against (1)
Sri.B.Govindaraju, Bill Collector, Bedareddyhalli Grama
Panchayath, Chitradurga Distrfct and (2) Sri.C.V.Srinivas, the then
Panchayath development officer, Bedareddyhalli Grama Panchayath,
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Chitradurga District (presently retied Executive Officer Siraguppa)
(This office has challenged the KSAT order passed in Application No.
7752/2018) (hereinafter referred to as the Delinquent Government
Official for short “DGO-1 and 2 *).

2. In pursuance of the Government Order cited above at
reference No.1, Hon’ble Upalokayukta vide order dated 26.3.2018
cited above at reference No.2 has nominated Additional Registrar of
Enquiries-9 (in short ARE-9) to frame Articles of charges and to
conduct the inquiry against the aforesaid DGOs.

3. This Authority (ARE-9) has issued the Articles of charges,
Statement of imputations of misconduct, list of witnesses proposed to
be examined in support of the charges and list of documents proposed

to be relied in support of the charges.

4. The Article of charges issued by the ARE-9 against the
DGOs is as under :

ANNEXURE-I
CHARGE

BRI ST ey —

1) ©.28/12/2006 Towd IBT Towecha® =IoH Toowm) HBT
TBODT, TOdDATON, TWOWDONE SewTF ITOI DToRY EReo
RREQOToLE JI[OR 2 adesmm QETEN  CEIToF QATVT)T
FOWWIIW.  FTOODTOR 20T DS AQETR D T8
TWOWONSONIT 2 E’oﬁeeﬁsmfsa& QT AORTNRLRODY
OIRPTE WTFIADIOY. 2 zoasesme;sa& Towd RN
BRIO-2  TOWORNT® @2{35@% VOTOOIT  80.2.0.800:08 BT



No. UPLOK-2/DE/171/2018/ARE-9

ey FIEH AW &ROETEED. B8TBO0T, BIIP-2 &© Jexy T
ADODTY I dTFLADY, TEO SemPrI[IY, 2006 TY
BPRFTR IB I0DTLR&HTTN DeRTHS QWeBINTR, BIriew
POOINL AN eamzsébmédow 00 GRIP-2  ©8T o)
TRV T3 FAeemy) RO ATplel faleln) =Tt e1a¥n)
SOOI, STBOOT, S B LTTeNTECD.

2) 9B Towoodhz® SPFCTONRBROT 2,08 BoJoDZ,
BROOTTR  BRTE 2 aasessm;md 37, TowWIOH JIOR
BOWRT BIPBRBROBIGT GZTP-1 353 Qe ms;wéo&m&\
3RO

THEOOT, ey  FBrRBeeTHBIN  TTro  F0FTOR NVBBBYT
Oe80DY SAWEROBD DIFTBIWOBE [EFA TIoFWs DondT  Hewo

Rodsbnied (IBS) 1966 ok 3(1) (1) oom (i) SmeDY
HBEBICHIFNLD.
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5. The Article of charge was issued to the DGOs calling upon

them to appear before this authority and to submit written statement.

6. The DGOs appeared before this inquiry authority in
pursuance to the service of the Article of charges. In FOS plea of the
DGOs have been recorded and they pleaded not guilty and claimed for
holding inquiry.
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7. Thereafter, DGO-1 submitted written statement stating that
he has submitted his comments. But without verifying the comments
departmental inquiry is entrusted against him. The complainant did
not file an appeal in the Court of Executive Officers under Section
269 of the Karnataka Panchayat Raj Act, 1993 within the prescribed
time against the resolution of the Gram Sabha passed in 2006.
Complaints has not been submitted to the Awareness Committee
regarding allotment of plots. No complaint has filed against the Gram
Panchayat Board under sub-rules 43A and 48A of the Act. And they
have not submitted a complaint to their department within the period
of 5 years prescribed under Section 8 (c) and (d) of the Karnataka
Lokayukta Act 1984. If the complainant has an opportunity to file an
appeal, the investigation may be exempted. DGO comments regarding
the purchase of a plot from someone else with his own money for the
needs of his family is irrelevant to the complainant. In the same
departmental inquiry Hon'ble KSAT in No. 7752/2018 dated:
09/11/2018 allowed the appeal of D.G.O-2 and issued a restraining
order and conducted a re-enquiry against the charge sheet and passed
an order in favor of the appellant and exempted him from the

departmental inquiry.

Further DGO-1 has stated that the Hon'ble High Court in
WP29994/2018 dated: 09/01/2019 dismissed the order in which the
Chief Executive Officer dismissed him from duty in the complaint
filed by the complainant. Therefore, it is confirmed that the steps
taken in the said departmental inquiry are not in accordance with the

rules.
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Further DGO-1 has stated that even though he did not submit a
petition regarding the plots, the board considering him as an accused
in allotting two plots to his family even though he did not submit a
petition. With these grounds, he prayed to drop the charges leveled

against him.

8. At the stage of submitting written statement of DGO-2, DGO
No. 2 has filed an application No. 7752/2018 before Hon'ble KSAT
Hon'ble KSAT by its order dated: 28.6.2019 has set aside the
Government order dated: 1.2.2018 and the Article of charge dtd:
27.4.2018. |

9. Against the said order passed in Application No. 7752/2018
filed by DGO no. 2 writ petition is filed by this institution and the

same is pending for consideration.

10.  The disciplinary authority has examined complainant
Sri.Nagaraj, S/0 Sannathimappa, Agriculturist, Banjagere, Challakere
Taluk, Chitradurga District as PW.1, and got marked documents as
Ex.P-1 to ExP-6.

11.  Thereafter, second oral statement of DGO-1 has been
recorded. Opportunity was provided to DGO-1 to adduce evidence
and DGO-1 Sri. Sri.B.Govindaraju, Bill Collector, has got examined
himself as DW-1 and got marked the documents as Ex.D-1 to Ex.D-3.
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12. Heard the submissions of Presenting Officer and DGO-1
submitted written Arguments. Perused the entire records. The only

point that arise for my consideration is:

1. Whether the Disciplinary Authority proves
the charge framed against the DGO-1 ?

My finding on the above point is in the AFFIRMATIVE for
the following:

REASONS

13. According to PW-1 one G.P.Veshalakshi is the wife of
the DGO-1. Four sites are granted to her by mis-using the powers of
DGO-1. Similarly in Banjagere village DGO-1 has taken a site.
DGO-1 also has a residential house in Banjagere village. Therefore
he has lodged the complaint as per Ex.P-1 to Ex.P-3 along with the

documents Ex.P-4.

14. In the cross examination PW-1 has deposed since by
birth he is residing in Banjagere village. Six members are residing in
his house.  Sri.Sannathimaiah and Malamma are his parents.
Banjagere village is situated 4 Kmtrs away from Bedareddyhalli
village. There are five grama panchayath members in Banjagere
village. There are 400 to 500 houses in Banjagere village. The
population in the village is around 1000. DGO-1 is the resident of
Banjagere village. He is residing in the village since 15 years. DGO-
1 and his brothers are residing separately. DGO-1, his wife, two
children and mother are residing in the house of DGO-1. He does not

know about the application filed by DGO-1 to Grama panchayath for
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grant of site.  The native place of the wife of DGO-1 is
Ramajoganahalli Challakere taluk.

15.  Further PW-1 has deposed that he does not know
whether he has produced the copy of RTI application and postal order.
The documents were in the house of DGO-1. This matter was brought
to the notice of Panchayath development officer. But till today no
action is taken. He does not know whether DGO-1 was having
documents in his house with the permission of Panchayath
development officer or not. He does not know in which year the
grama panchayath president has given a site to Veshalakshi W/o
DGO-1. In this respect he has not lodged a complaint in taluk
panchayath or zilla Panchayath. He has not lodged the complaint to
taluk panchayath vigilance. He is aware that DGO-1 is not a public

servant.

16. PW-1 admits that he has produced the xerox copies of
the documents. He does not know that earljer DGO-1 was residing in
a rented house. Grama panchayath has not passed the resolution. He
has not taken any site from the grama Panchayath. He has not lodged
any complaint against Panchayath development officer. He does not
know in which year site was given to DGO-1. Earlier to Bedarahalli
grama panchayath the village was coming under the jurisdiction of

Ghataparthi Mandala Panchayath,

17. PW-1 admits that from the said mandala Panchayath

Pradhana a site measuring 60X120feet was given to his father and the
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site measuring 60X120 feet was given to his mother. He does not
know whether mandala Panchayath Pradhana was having a power to
issue hakku patra or not. He has submitted an application to grama
panchayath to change the khatha on the basis of the hakku patra given
to his parents. The grama panchayath has given endorsement to that
effect. He admits that after receiving the endorsement he has filed
complaint before Karnataka state SC/ST commission. In this respect
no order is passed. He admits that concerned Panchayath
development officer and Executive Officer have | filed their

explanations before the commission.

18. Further PW-1 denies that the property for which the
alleged hakku patras are given is reserved for community hall,
therefore notice is given to vacate the property and hence he has filed
this complaint. He denies that he has created the hakku patras. He
has not filed any appeal before the higher authorities in respect of
grant of two sites by the grama panchayath infavour of the family
members of DGO-1. He does not know that family members of
DGO-1 have given back the disputed sites. He does not know which
PDOs have worked during which year in the said grama panchayath.

He denies that he has filed a false complaint.

19.  According to DW-1 from 13.1.2001 till date he was
working as bill collector in Bedarahalli grama Panchayath. He has not
governed by KCCA Rules. He is not the government servant. He has
not submitted any requisition to the grama panchayath for grant of site

or for khatha. During the year 2006 considering the large members of
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his family the taluk level vigilance committee has granted two sites to
his family. Accordingly khatha was changed to his name. He has no
power to grant the site or to change khatha. He has not mis-used his
powers and not granted sites to his family. He has not committed any

dereliction of duty.

20. Further according to DW-1 there is an appeal provision
against the resolution passed in the year 2006. Complaint was not
lodged to taluk level vigilance committee in respect of grant of sites.
No complaint is lodged against elected members to disqualify them.
The complaint is barred by limitation. The complainant is no way
concerned to the grant of sites. In this respect the Executive officer
had removed him from service. Therefore he filed writ petition No.
29994/2018 and order was passed in his favour on 9.1.2018.
Therefore the departmental enquiry is not in accordance with Law.
Since the notices were given to the complainant to vacate the
property reserved for community hall, this false complaint is filed. He
brought to the notice of president about this complaint. Therefore
requested to cancel two khathas standing in the name of himself and
his family members and then he has returned back the sites. He has
not committed any dereliction of duty. Hence prays to exonerate from

the charge.

21. In the cross examination DW-] admits that on
28.12.2006 a meeting was held in Bedarahalli grama Panchayath. He
admits that a resolution was passed to grant sites to the site less

persons under Ashraya scheme. He admits that under Ashraya
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scheme sites are to be granted to the site less persons. His wife
Vishalakshi had 21X15 feet house property in Banjagere village,
Thalaku hobli, Challakere taluk. He denies that this house property
was standing in the name of his wife even earlier to the resolution
dated: 28.12.2006 was passed. This house was constructed in the year

2009-10, before that he was residing in a rented house.

22. DW-1 admits that he has not produced building license
or building plan to show that this house was constructed in the year
2009-10. He admits that according to the resolution dated:
28.12.2006 two sites were granted to his wife Vishalakshi. He does
not know the site numbers. The panchayath has taken back the said
two sites given to him. Panchayath development officer has taken
back the said sites during the year 2016. He does not know why these
sites were taken back. He was aware about the resolution passed by
the grama panchayath. He denies that though a residential house was
existing in the name of his wife even earlier to the year 2006, he is
deposing falsely that the house is constructed during the year 2009-10.
Himself and his family members who were residing in a rented house
at Banjagere belonging to Gowdara Koppamma. From the year 2003
to 2010-11 they were residing in a said rented house. He admits that
he has not produced any rent receipt to show that he was residing in a

rented house.

- 23. In the further chief examination DW-1 has produced the
certificate Ex.D-3 issued by Panchayath development officer
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Bedareddyhalli grama panchayath stating that the DGO-1 is not a

government servant.

24. In the further cross examination DW-1 admits that a
notice was issued by the Office of the Karnataka Lokayukta to submit
his comments. He admits that he had no difficulty to produce Ex.D-3
along with his comments. Further DW-1 has denied rest of the

suggestions made by Learned PreSenting Officer.

25. As held in the State Of Karnataka vs Umesh DD 22
March, 2022 Civil Appeal Nos. 1763-1764 of 2022 (Supreme Court
of India). “The acquittal of the respondent in the course of the
criminal trial did not impinge upon the authority of the disciplinary

authority or the finding of misconduct in the disciplinary proceeding.”

26. DGO-1 has produced Ex.D-3 according to which he is
working as bill collector on monthly remuneration of Rs. 14,115/- and
he is not a government servant. Any servant who receives
consideration from the government is considered as a public servant
and therefore governed by KCS (CCA) Rules and therefore liable for
disciplinary action. According to Ex.P-4 property No. 540, 593, 594
and 601 are standing in the name of Vishalakshi W/o DGO-1,
property NO. 638, is standing in the name of DGO-1. The assessment
register extracts are standing in the name of Vishalakshi W/o DGO-1
and DGO-1. According to the RTC extracts Banjagere village Sy. No.
148 measuring 4 acres is standing in the name of mother of DGO-1,

Sy. No. 85/11 measuring 2.20 acres is standing in the name of DGO-
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1, Sy. No. 85/12 measuring 2.20 acres and Sy. No. 63 measuring 10
acres are standing in the name of family members of DGO-1. Apart
from that the DGO-1 has entered into sale agreement with one
Rajappa to purchase a site property measuring 35 X40 feet. These

document clearly shows that DGO-1 is not financially weak.

27. The DGO-1 has produced the copies of hakku patras
issued in favour of Sri.Kuntathimmaiah, Sri.Sanna thimmaiah and
Sri.M.Kariyajja and has taken a contention that the complainant has
forged these hakku patras, therefore eviction notice was given to the
complainant, in this back ground this false complaint is filed. The
copy of certificate Ex.D-2 issued by PDO Bedareddyhalli grama

panchayath which reads as follows:-

“ orRRReQOToNR VT woBAS MBI
OD0%:  13.1.2001 ©0m  7..2021 THSR  BOFEHSOSTOITOA
LBeBEREY, MO TODONECHY BB, AWF2ADHTT. AR
Mosd TowoRNsd 2005-06 00x 8 Imer =R 3, Beoowd
VRBI[T,  DomAD  JRBEN  oInyde DIl
AQATPOY.  Tonw Mg TOLLONONOT BRT BEPOWE DTH
zodeesswmal QJo0s:  28.12.2006T MR, APHONY  3eTHEIL
Bowd JoRTT. B Wy o3 3w 0. RRELOTTVED
TR QWS BRDOWTID 1 TozONR SBDODZ,
AQRDVPOY. »ODS ©OFORW MoBRT, oD oo
RREQOTTED Tonw JRT  BowES e, B, DT TR
BROSY s303 38003, B8 w7} 008 3Bohen meEd 025000078
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2. RRLDOTOR TN  PDOWTHO0T  oSeyze BIOODI,

A

QUDPY0Q.  JeTTmoN MR TOLEWENOT YRS BROSE 3RS
BEODY IBROAHTT B HJ0s: 31.3.2018 Towd 203 o
I) 590 (2) 591 8 JVeIINYD), VPIH /Towon OPFQ)
©HTONY BAOR LOTBOTLZTOT & RS 3RO eS.”

28. The DGO has not produced any documents to show that
khatha No. 590 and 591 is mutated back to the name of grama
panchayath or to the community hall. By producing the certificate
Ex.D-2. DGO-1 admtis that two sites were granted to him and to his
family members. At the time of resolution dated: 28.12.2006 the
DGO-1 is very much working in the Bedareddyhalli grama
panchayath. Therefore his role in granting this properties is very

much clear.

29.  Except oral assertion and certificate Ex.D-2, DGO-1
has not produced any document to show that panchayath has taken
back the possession of these sites properties. According to this
certificate the PDO who was working at relevant point of time and
elected members voluntarily granted two sites to the DGO-1 or to his
family members and thereby committed grave dereliction of duty.
DGO-1 admits that a house property measuring 21X15 feet is standing
in the name of his wife in Banjagere village. In spite of it DGO-1
misused his powers has taken two sites in the name of his wife and

thereby committed dereliction of duty.
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30. Without any panchayath documents concerned
Panchayath development officer has issued Ex.D-2 stating that site
bearing khatha No. 590 and 591 are taken back by the President /
Panchayath development officer. He is not the competent authority to

decide whether DGO-1 is Government servant or not.

31. The concerned Panchayath development officer without
having responsibility to show respect to this institution has issued
Ex.D-2 and Ex.D-3. By issuing Ex.D-2 and Ex.D-3 the concerned
Panchayath development officer has exceeded his powers. Hence sue
moto complaint against Government servants who issued Ex.D-2 and
Ex.D-3 is required to be registered. Further compliance may be called
from the competent authority under section 12(1) of Karnataka
Lokayukta Act to show what action is taken to take back site bearing

No. 590 and 591 to Banjagere village.

32. Therefore, overall examination of the evidence on record
shows that the disciplinary authority has established the charges

leveled against DGO-1. Hence, I proceed to record the following;:-
FINDINGS

33. The Disciplinary Authority has proved the charges leveled
against DGO-1.

34. The findings of the Hon'ble High court of Karnataka at
Bengaluru is awaited in respect of DGO No.2. Hence, this report is

submitted to Hon’ble Upalokayukta for further action.
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35. The Date of retirement of DGO-1 is 30.6.2024.

(S.GOPALAPPA)
I/c  Additional Registrar Enquiries-9
Karnataka Lokayukta, Bengaluru.
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i)List of witnesses examined on behalf of Disciplinary Authority.

PW.1 Sri.Nagaraj, S/o Sannathimappa, Agriculturist,
Banjagere, Challakere Taluk, Chitradurga District
Xerox
ii) List of Documents marked on behalf of Disciplinary
Authority.
Ex.P1 Ex.P-1 is the complaint dtd: 6.7.2015 submitted
by PW-1 in Karnataka Lokayukta office
Ex.P 2 Ex.p-2 and 3 are the complaint in form No. 1 and
2 dtd: 6.7.2015 submitted by PW-1 in Karnataka
Lokayukta office
Ex.P-4 Ex.P-4 are the documents submitted by PW-1
along with the complaint
Ex,.P-5 Ex.P-5 is the comments dtd: 12.9.2015 and
enclosures submitted by DGO-1
Ex.P-6 EX.P-6 is the rejoinder dtd: 25.11.2015 and
enclosures submitted by complainant.

iii) List of witnesses examined on behalf of DGOs

DW-1 Sri.B.Govindaraju, Bill Collector, Bedareddyhalli
Grama Panchayath, Chitradurga District xerox
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iv) List of documents marked on behalf of DGO

Ex.D-1 | Ex.D-1 is the Hakku patras

Ex.D-2 | Ex.D-2 is the certified letter dtd: 7.1.2021 of Panchayath |
development officer Bedareddyhalli Grama Panchayath
Ex.D-3 | Ex.D-3 is the letter dtd: 22.2.2021 of Panchayath
development officer Bedareddyhalli Grama Panchayath

(S.GOPAI.APPA)
I/c  Additional Registrar Enquiries-9
Karnataka Lokayukta,
Bengaluru.



GOVERNMENT OF KARNATAKA

KARNATAKA LOKAYUKTA

No.UPLOK-2/DE/171/2018 /ARE-9 Multi Storied Building,

Dr. B.R. Ambedkar Veedhi,
Bengaluru-560001
Date: 15th April, 2023.

RECOMMENDATION

Sub: Departmental Inquiry against Shri
B.Govindaraju, Bill Collector, Bedareddyhalli
Grama Panchayath, Chitradurga District
(DGO No.1)-reg.

*

Ref: 1) Government Order No.rpesss 04 OJeed 2018,
Bengaluru, dated: 01/02/2018.

2) Nomination Order No.UPLOK-2/DE/171/
2018, Bengaluru, dated: 26/03/2018 of

3,67-/ Upalokayukta, State of Karnataka, Bengaluru.

3) Inquiry Report dated: 27/03/2023 of
Additional Registrar of Enquiries-9, Karnataka
Lokayukta, Bengaluru.

*kkkk

The Government by its order dated: 01 / 02/2018 initiated
the disciplinary proceedings against (1) Shri B.Govindaraju, Bill
Collector, Bedareddyhalli Grama Panchayath, Chitradurga
District and (2) Shri C.V.Srinivas, the then Panchayath

Development Officer, Bedareddyhalli Grama Panchayath

A



(presently retired Executive Officer, Siraguppa), Chitradurga
District (hereinafter referred to as Delinquent Government
Official, for short as DGO Nos.1 and 2) and entrusted the

Departmental Inquiry to this Institution.

2. This Institution by Nomination Order No.UPLOK-2/DE/171/
2018, Bengaluru, dated: 26/03/2018 nominated Additional
Registrar of Enquiries-9, Karnataka Lokayukta, Bengaluru, as
the Inquiry Officer to frame charges and to conduct
Departmental Inquiry against DGOs No.1 and 2 for the alleged

charge of misconduct, said to have been committed by them.

"3. The DGOs were tried for the following charges:

[SIneLh) 1
Beeemet e

eIR® ez deey) —

L ©28/12/2006 Cow) BB eoeseodst o Bovey eTED 330DTY
TOBeIATON, B0IVONS  SETREDT0S QTOVY G0 Seedorooes®
[Esord 2 JeSesTrE)  Qersen  Sedior QAT TSI,
T30SO 20w TN [LIOR N IBms £502300080308300 2
E3BETFRY, DeB0  DoNFTTFRANY oeRyele WEEIBETRNG; 2
De3eBONTDY, T3 svowsIery W2 oemabe® s
5T0RES  Bed.d.Bedmen WE ey  ToEey QE3E 2oT0ETOEED.
e5T300%3, BRP-2 ©E dery TEO Re00dTR) FBEeS; Dedr oAy Fed
&eamrmSeIny 2006 0 sSwRCR TH Q0330250200500 AeRdTES
De3BTDY BITOR PRI INYTES FIOEd BTRO-2
o ey BPRE  FSremBerTy <IE0  BT0ER 85a33rie
FOCENT, BT, By Fedg esry0eNCGe0.
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4. During the pendency pf the Inquiry, DGO No.2, Shri
C.V.Srinivas, the then Panchayath Development - Officer,
Bedareddyhalli Grama Panchayath (presently retired Executive
Officer, Siraguppa), Chitradurga District appeared before this
Authority in pursuance to the service of the Articles of charges
and his First Oral Stai;ernent was recorded. At the stage of
submitting written statement, DGO No.2 has filed Application
No.7752 /2018 filed before KSAT, Bengaluru Bench, wherein the
KSAT has allowed the Application filed by DGO No.2 and set-

aside the Impugned Government Order bearing No.reess 04

1

RBe2d 2018, dated: 01/02/2018 and Articles of Charge, bearing

No.UPLOK-2/DE/171/2018/ARE-9, dated: 27/04/2018, vide

order dated: 28/06/2019.

S. Opinion given by ARE-4 on 09/10/2020 was approved by

Hon’ble Lokayukta ON 19/10/2020, that it is a fit case to

L



challenge the orders of the KSAT, Bengaluru Bench by way of

Writ Petition before Hon’ble High Court of Karnataka.

. The file was referred to the Clhairman, Legal Cell, Karnataka
Lokayukta, Bengaluru. In turn the Chairman, Legal Cell opined
that, it is fit case to challenge the order of the KSAT vide
Application No.7752/2018, before ,Hon’ble High Court of
Karnataka and letter was addressed to Special Counsel to file

Writ Petition against DGO No.2, Shri C.V.Srinivas.

. The enquiry against DGO No.2, Shri C.V.Srinivas, the then
Panchayath Development Officer, Bedareddyhalli Grama
Panchayath (presently retired Executive Officer, Siraguppa),

Chitradurga District is under progress.

. The Inquiry Officer (Additional Registrar of Enquiries-9) on
proper appreciation of oral and documergtary evidence has held
that, the Disciplinary Authority has Proved’ the charges leveled
against DGO No.l, Shri B.Govindaraju, Bill Collector,

Bedareddyhalli Grama Panchayath, Chitradurga District.

. On perusal of the Inquiry Report, in order to prove the guilt of

the DGO the Discipliriary Authority has examined one witness

Y,



i.e.,, PW-1 and Ex. P-1 to P-6 documents were got marked. DGO
No.1 has examined himself as DW-1 and Ex. D-1 to D-3

documents were got marked.

10. As per the First Oral Statement of DGO No.1 furnished by the
Inquiry Officer, DGO, Shri B.Govindaraju will retire from service

*

on 30/06/2024.

11. On re-consideration of Inquiry Report and taking note of the
totality of the circumstances of the case, I do not find any reason
to interfere with the findings recorded by the Inquiry Officer.
Therefore, it is hereby recommended to the Government to accept

the report of the Inquiry Officer.

12, H;Ving regard to the nature of charge Proved’ against DGO
No.1, Shri B.Govindaraju, Bill Collector, Bedareddyhalli Grama
Panchayath, Chitradurga District and on consideration of the
totality of circumstances:-

= “It is hereby recommended to the Government to

impose penalty of dismissal from service and
disqualifying DGO No.1, Shri' B.Govindaraju, Bill

Collector, Bedareddyhalli Grama Panchayath,

a



Chitradurga District for future employment in any

Government Institution and Department”.

13. Action taken in the matter shall be intimated to this Authority.

Connected records are enclosed herewith.

ﬂf’«’.@ ST 2o
(JUSTICE K.N.PHANEENDRA)

UPALOKAYUKTA-2,
STATE OF KARNATAKA.



